
(b) if so. the details thereof; and

(c) if not, the reasons for the delay ?

THE MINISTER OF STATE OF THE DEPARTMENT OF 
LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT AND DE­
PARTMENT OF JUSTICE (SHRI RAMAKANT D 
KHALAP) : (a) to (c) Article 324 of the Constitution vests the 
superintendence, direction and control of the preparation of 
the electoral rolls in the Election Commission and accord­
ingly any complaint with regard to inclusion of names of 
foreigners in the voters list is required to be made to the 
Election Commission and to the electoral registration 
authorities and not the Government. As such, if any com­
plaint is received by the Government with regard to elec­
toral rolls, the same is forwarded to the Election Commis­
sion for necessary action.

Munsif Court at Shahbad, U.P.

72 SHRI ILIYAS AZMI Will the Minister of LAW AND 
JUSTICE be pleased to state :

(a) whether the Allahabad High Court had ordered to 
set up Munsif Court Shahbad in district Hardoi of Uttar 
Pradesh;

(b) if so, the reasons for not implementing this order,
and

(c) the time by which this Munsif Court is likely to be set
up ?

THE MINISTER OF STATE OF THE DEPARTMENT OF 
LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT AND 
DEPARTMENT OF JUSTICE (SHRI RAMAKANT 
D. KHALAP) : (a) to (c) The information is being collected 
and will be laid on the Table of the House

[English]

Pension Scheme for GIC Employees

73. SHRI BHAGWAN SHANKAR RAWAT : Will the 
Minister of FINANCE be pleased to state :

(a) whether the General Insurance Corporation of 
India has introduced a pension scheme for its employees;

(b) if so, the details thereof and the date of its introduc­
tion; and

(c) the categories of employees covered under this 
scheme ?

THE MINISTER OF FINANCE (SHRI P 
CHIDAMBARAM : (a) Yes, Sir

(b) and (c) The Scheme was introduced to all catego­
ries of the employees of GIC with effect from 1.11.1993 with 
an option to those retiring between 1 1.1986 to 1.11.1993 to 
join the Scheme after returning the benefits paid with 
interest. The details are contained in the GIC (Employees) 
Pension Scheme, 1995 which was laid on the Table of the 
House on 8 12 1995

Floriculture Project in U.P.

74. SHRI BHAGWAN SHANKAR RAWAT ; Will the 
Minister of COMMERCE be pleased to state

(a) whether the Government have any proposal to set 
up a floriculture project at Agra in Uttar Pradesh;

(b) if so, the details thereof;

(c) whether the Government propose to identify an over­
seas consultant for working out the detailed project report in 
this regard; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMERCE (SHRI BOLLA BULLI RAMAIAH): (a) No, Sir

(b) to (d) Do not arise

Prevention of Corruption Act, 1988

75. SHRI RAMESH CHENNITHALA: Will the Minister 
of LAW AND JUSTICE be pleased to state

(a) whether the Government propose to amend the Pre­
vention of Corruption Act, 1988 in view of some ambiguities 
in it; and

(b) if so, the details thereof alongwith the nature of such 
ambiguities ?

THE MINISTER OF STATE OF THE DEPARTMENT OF 
LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT AND 
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D 
KHALAP) : (a) No, Sir.

(b) Does not arise 

Nominee Directors of Financial Institutions

76 SHRI RUPCHAND PAL Will the Minister of 
FINANCE be pleased to state :

(a) whether the attention of the Government has been 
drawn to the lapses of the Financial Institutions nominee 
directors in their functioning on Boards; and

(b) if so, the details thereof ?

THE MINISTER OF FINANCE (SHRI P 
CHIDAMBARAM) (a) and (b) It is not the Government but 
Financial Institutions (FIs) which appoint nominee directors 
on the boards of assisted companies FIs themselves re­
view the performance of their nominee directors and also 
take appropriate action wherever necessary.

External Commercial Borrowings

77. SHRI S.D.N.R. WADIYAR : Will the Minister of 
FINANCE be pleased to state

(a) the amount of external commercial borrowings 
released to the Karnataka State during 1996-97;


